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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

or ks.50/- t1f 

ço.i dated.13 8.002 

Non-payment of differential amount in 

the upgraded scale of pay (as sancticned under 

Anncxure-1 dated ul.3.:0c2) is the subject 

matter of grievance of the Applicant in this 

Original Application, under Section i  o 

the Administrative Tribunals Act ;  1985. 

Applicant has also filed a representation 

under Annexure-3 claiming the upgraded scale 

w.e.f. 21.2.1997. 

In the said premises,, having heard the 

learned counsel for the Applicant and Shri 

S.B.Jena, ler 	idl.Standing Counsel, 
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appearing on behalf of the Union of India, 

this U.A. is disposed of with direction to-& 

?espericents to clear up the adrnitt ed 

differential amount/dif f e rent lal arrears 

of the Applic- nt within a period of  15 dayS 

from the datc ofreceipt of copies of this 

order and giverf necessary consideration to 

the grievances of the Applicant, as raised 

under Annexure-3, within a pe:'iod of three 

months from the date of rcceiot of copies 

of this order 

Send copies of this order to Respcndcnts 

along with copies of the O.A. Free copies bf 

this order be handed over to Shrj P.Jena, 

dvocate for the Applicant and Shri S.B.Jena, 

Addl.Standing COuncel for the Union of 1ndl. 
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